235  Delhi Teachers demand for
revision of pay scales (C.4.)
[Shri M. L. Sondhi]
three years in this arca. The net effectis not
even Rs. 8 as Mr. Limaye said, but it is only
Rs. 3 or Rs. 4. The minister is saying about
others, but 1 would ask him to search his
heart and find out whether he himself could
not bring some solace to the teachers. He
can provide them medical facilities by asking
the CGHS to doit. He can give them housing
facilities by asking the CPWD to do it. There
are the NDMC teachers directly under him.
He should open up their channels of promo-
tion which have been blocked, about which
Mr. Shashi Bhushan feels so much. He
feels so much about the Corporation teachers
but not about the NDMC teachers directly
under him. T would request the minister to
give an assurance here and now that these
new pay scales will be widened to the extent
the primary teachers have been asking for,
i.e. Rs. 200 to Rs. 400. Let him do it at one
stroke and create a new environment. Other-
wise, | would regratfully conclude that some-
body in the bureaucracy wants to bring the
headmaster and the teacher in the same
relationship, which exists in the Govern-
ment offices betwen the Secretary and the
chaprasi. T would like the chaprasi to come
up and become more respectable to society.
But you are downgrading the teachers to
the level of the chaprasi. That is a shame on
your Government and it can never enjoy
the name it wants to enjoy in the comity of
nations. There is no use of Dr. V.K.R.V. Rao
going to the UNESCO if this is the hard
reality. T commend this article; it is a mirror
and the face you see in it, I am afraid, in
spite of your sweet words, is not a very
bright one.

SHRI BHAKT DARSHAN: Sir, may I
start by giving my respectful compliments to
the hon. Member for the interesting and
invigorating speach which he made? He will
be glad to know that I have already gone
through this article. It does not add any-
thing more to our knowledge. All the things
are well known; everybody knows them.
Only the writer has put them in a rather
pungent and attractive manner. I am thank-
ful to my hon, friend for having invited my
attention to it.

As regards Dr. Sen’s assurance, I have
already made it clear that the only assurance
that was given was that the pay scales of
teachers in the Union Territories would be
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uniform. That assurance has been honoured.
The pay scales of the teachers of Delhi and
Himachal Pradesh are exactly similar. In
fact, the announcement was simultancously
made, The only difference lies with respect
to retrospective effect, which has not been
agreed to by the government.
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As far as the amenities for the teachers
are concerned, I am one with the hon.
Member that we should examine this ques-
tion as to what further facilities and ameni-
ties can be provided to the teachers. We
will take it up with the other departments
and the Delhi Administration. This is a very
good suggestion and I welcome it.

Then he wants to extract an assurance from
me. Iam sorry that I am not in a position
to give him an assurance on this occasion
because his demand is that the pay scales
of the primary school teachers should be
raised to start with Rs. 200 and go up to
Rs. 400. This is the first time that T am
hearing about it. Even the Education Com-
mission has recommended that the basic pay
should be raised to Rs. 150. The Delhi Ad-
ministration has recommended to us that it
should start with Rs. 150 instead of Rs. 135,
as at present. We have taken up the matter
with the Finance Ministry and 1 hope that a
decision would be taken quite soon.

12.58 hrs.

QUESTION OF PRIVILEGE RE. ALLEG-

ED MANHANDLING OF SHRI K. M.

KOUSHIK BY POLICE AT NAGPUR
RAILWAY STATION

MR. SPEAKER: We will now take up
the question of privilege raised by Shri K. M.
Koushik. T have received a communication
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from the Home Ministry that the Inspector-
General of Police has been directed to ask
the concerned Police Officer to express his
regret to you and I think we can wait for a
few more days. Otherwise, I will allow this
motion.

SHRI K. M. KOUSHIK (Chanda): I have
no objection if it is delayed by a few days.
But I only want to point out that what is
mentioned in the bulletin is a deliberate lie.
Since false information is given to the House,
the House is as much aggrieved as I am.
There is one other point which I wanted to
mention. In the communication referred to
by the hon. Speaker there is reference to the
name of Shri Padmanabhan. When I was
actually quietly following the police const-
ables after 1 was necked out by Shri Padma-
nabhan, the other police officer comes and tells
me “‘you are a scoundrel; you deserve this
treatment.”” But his name is not mentioned
here. . . . . (Interruptions)
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SHRI S. M. BANERJEE (Kanpur): How
can a police officer call him a scoundrel?

SHRI KANWAR LAL GUPTA (Delhi
Sadar): Send it to the Privileges Committee
straightway.

MR. SPEAKER: May I know the name
of this police officer? Because, it is not men-
tioned in his letter.

SHRI K. M. KOUSHIK: Icould identify
that person. They deliberately avoided an
identification parade so that I would not be
able to identify him by lapse of time. The
whole story is like this.

13 hrs.

On the 27th May, 1970, I was at Nagpur
When 1 read in the papers that the President
of India was passing through Nagpur on
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way to Delhi, as I had no work 1 asked one
of my friends in the ruling Congress Party
whether he would go along with me to the
railway station to meet the President, He said
that he had some engagement and could not
go with me. So, I went alone to the railway
station at 13.55 hours. By that time the
train was about to steam in.

When 1 went to the first class reservation
hall I found that the police officers were
actually necking, pushing and manhandling
people and taking them into the van. 1 did
not know anything because 1 was not there;
50, I asked the police officers why they were
manhandling those persons.

SHRI HEM BARUA (Mangaldai): So,
the word *“alleged™ should not be there in
the motion. It is a factual matter,

SHRI K. M. KOUSHIK: Actual man-
handling was going on. 1 asked them why
this manhandling was going on. One of the
police officers said that they had decided in
the first instance that when the President’s
train arrived there, they would allow only
MPs and MLAs and no other person to go
inside and that since those people were
neither MPs nor MLAs, they did ndt allow
them. As I had seen that there were so many
persons who were neither MPs nor MLAs—
there was' the Nagar Congress President,
who was neither an MP nor a MLA—I asked
them how they allowed them and told them
that those people’s contention was correct.
The police officer asked me if I was an MP,
I told him that I am an MP and showed my
identity card to him. He said that 1 could
go in. But I said that it was not a question
of my going in; the question was why they
were discriminating between one person and
another; when the Magar Congress Commitiee
President, who was neither an MP nor a
MLA, was allowed, why were they not allow-
ing others and were necking and pushing
them out, On that the Deputy Commissioner
of Police, Nagpur, said that I was challeng-
ing his authority and that even though I was
an MP, he was not going to allow me. He
put his hand on my neck and pushed me.

SHR1 S.M. BANERIJEE: You should
have kicked him.

SHRI K. M. KOUSHIK: I did not want
1o create a scene because there was the Presi-
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[Shri K. M. Koushik]

dent’s train coming in. (Interruption).
He actually put his hand on my neck, pushed
me out and asked the constable to take me
into the van. The constable caught my hand
and began dragging me. 1said, 1 am an old
man; I am not going to run away; I shall
come with you.”

When 1 went out to the portico, following
the constable, of the two police officers who
were there, the one who necked me out came
to the portico and said, *‘Scoundrel, you de-
served this treatment.” As Shri Banerjee put
it, 1 could have retorted but I did not want
to creatc any scene because the President’s
train was steaming in. 1 did not want to do
anything and I simply followed them.

They took me into the van, detained me
for one hour and then let me out. When they
let me out, they took my name and all that.
1 asked them, what was the offence that I
had committed for which they had detained
me. They were not able to explain it. The
police officer said that it was too biga thing
for him to explain but 1 had disobeyed orders.
1 asked him, what was the disobedience;
I was asked to go in; because I did not go
in, was that disobedience; were they detain-
ing me for that?

Ultimately, because my detention was
illegal, they wanted to cook up the whole
thing to justify my detention. So, while
sending the information to the Speaker,
so that the House could be informed, they
wrote falsely that Koushik along with nine
others disobeyed the lawful orders issued
by police officers, forced his entry into the
platform and shouted slogans.

SHRI RANDHIR SINGH (Rohtak): They
generally do it.

SHRI K. M. KOUSHIK: All these false
accusations were cooked up to show that
my detention was legal. I moved the Speaker
and the Speaker, after getting the information
from the State, has given his consent to me
to raise the matter by way of a privilege
motion. Now, 1 am leaving it to the House
as to what should be done. (Inter-
ruption).

SHRI RANDHIR SINGH: He must be
brought before the bar of the House.
(Interruptions)
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AN HON. MEMBER: He should be
suspended. . . (Interruptions)

SHRI RANDHIR SINGH: This is an
insult to the House, this is an insult to the
supreme body. This is too much. You issue
warrants against him., He must be arrested
immediately. He must be brought before the
House. We are deeply moved. (Interruptions).
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SHRI RANDHIR SINGH:
punishment is required.

Deterrent

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): Sir, this is not a party matter
at all and all of us are equally anxious to
uphold the dignity of every Member of the
House. If any indignified behaviour is meted
out of any Member of the House, it is a
matter about which all of us are greately
concerned. Last time, when this matter came
before the House, you were good enough to
direct us to write to the Maharashtra Govern-
ment and ask them to direct the officer con-
cerned. (Interruptions) 1 do not know
why these interruptions are there. Please
Tlisten to me.

Sir, you were pleased to direct us to write
to the Maharashtra Government asking them
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to direct the concerned officer to express
regret. We did so almost immediately, the
next day or the day after that. We have
received a communication from them which
has been sent to you also in which it has been
stated that the Maharashtra Government as
asked the 1.G. to ask the concerned officer
to tender an apology, as per the desire of
the Spcaker.

Sir, Mr.‘Koushik has just now mentioned
that there is another officer also. We are
entirely in your hands. If you think that we
should write to them to direct the other
officer also to tender an apology.

v
SOME HON. MEMBERS: No, no.
(Interruptions)

SHRI RANDHIR SINGH: That officer
must be arrested and brought before the
House. The deterrent punishment must be
given. (Interruptions)

SHRI K.C. PANT: As | said, this is one
course of action which is open to you. The
other is that you may refer it to the Privileges
Committee. 1 have already said in the very
beginning that we are all equally anxious
to uphold the dignity of every Member of
the House. I leave it to you to take a decision.

SHRI N. DANDEKER (Jamnagar): Sir,
the hon. Minister has said that onc officer
concerned has apologised. 1 am astonished
that he should have accepted it as adequate
and have the brass to say that they will ask
the other officer also to tender an apology. . .

SHRI K.C. PANT: May I submit. .

SHRI N. DANDEKER:
yielding.

1 am not

SHRI K.C. PANT: He is saying the
wrong thing. (Interruptions).

SHRIN. DANDEKER: The other alter-
native that he suggested was that these officers
should be brought before the Privileges Com-
mittee. The Privileges Committee will come
in if there was any dispute as to what
happened. The facts are there. The Minister
himself admits that they have asked the officer
concerned to apologise, The simple ques-
tion is as to whether an apology is adequate
or something more is necessary. I suggest
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the action that has now to be taken is that
the officers concerned must be brought before
the bar of the House.

SHRI H.N. MUKERJEE (Calcutta-North-
East): This is a matter where the position
is quite obvious. The Minister himself has
admitted that of the persons concerned, one
of them has offered an apology and the other
is still to do so. But I should agree entirely
with Mr. Dandeker that on the obvious
facts, the offence is so serious and deliberate
that something more ought to be done about
it. But a reference to the Privileges Com-
mittee is not called for, The House itself
can take possession of this matter and decide
here and now that you, Sir, representing the
House, can direct that these two offenders
be brought before the Bar of this House and
reprimanded.

MR. SPEAKER: May I make the posi-
tion a little clear? When Mr. Koushik sent
this, I sent it to the Government for inquiry
as to who were the persons and what was the
position. (Interruptions) 1 sent the statement
1 got to Mr. Koushik. He met me. He said
that he was not satisfied with it and that the
facts were just the other way. I said, *What
then I should do? He said that he should
at least express a regret and, on the same
lines as he told me, I wrote to the Home
Minister as to what could satisfy him. So,
I have received a letter from the Home
Ministry which says:

““In continuation of our earlier commu-
nication of even No.. ... .. this is to inform
the Lok Sabha Secretariat that accord-
ing to the letter received from the Govern-
ment of Maharashtra to-day, the Inspec-
tor-General of Police has been asked by
the State Government to communicate to
Shri Padmanabhan, the desire of the
Speaker of Lok Sabha that he should ex-
press regrets to Shri Koushik, M.P. for
the incident of 27th May.”

SHRI H.N. MUKERIEE—rose.

DR. RAM SUBHAG SINGH (Bihar):
rose.

MR. SPEAKER: Please listen to me.
This is exactly what Mr. Koushik wanted
me to write. (Inrerruptions). Will you please
listen to me so that I may complete? Why
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[Mr. Speaker]
do you interrupt? This has been sent. [ do
not know what is the reaction there. (Inter-
r.ptions). 1 you do not want to listen.
(Interruptions). Please let me explain the
position.

Then after 1 got the reply, 1 conveyed my
desire through the Secretariat that they
should inform Mr. Koushik that I have ad-
mitted his privilege motion. 1 said that he
could raise it in the House and that is how
this came on the Order Paper.

 SHRI RANDHIR SINGH: W are
grateful to the Home Ministry, but we are
not satisfied. (Interruptions).

MR. SPEAKER: This is in accordance
with the wish expressed by the hon. Member,
But, in my opinion. . .

SHRIHEM BARUA: It was your desire,
DR. RAM SUBHAG SINGH: Now he is
changing his mind.

MR. SPEAKER: There is no guestion
of changing my mind. I asked Mr, Koushik
as to what exactly he wanted. He said that
he should express regret. (Imterruptions).

SHRI NATH PAI (Rajapur): You
please find out what we want.

MR.SPEAKER: My position, as Speaker
is that I told Mr. Koushik that I am really
very much grieved at it and it is too bad a
thing and T am not going to allow it as it
is. (Interruptions).

SHRI RANDHIR SINGH: Heshould be
summoned before the Bar of the House.

MR. SPEAKER: Please don't distract
me.

In my own opinion the world has changed
and lot of dev=lopm.nts have taken place.
Somehow the Police. . . (Interruptions).

SHRI RANDHIR SINGH: Sir, he was
not a goat; he was caught hold of by the
neck. He is an honourable Members of
Parliament.  Why was he caught by the
neck? We cannot accept it.

SHRI S. M. BANERJEE: Our M.Ps.
have been beaten up by the Police.
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SHRI RANDHIR SINGH: Tomorrow
they will catch the biggest leader.

ot wy fmd (RA%) ©  AF wEAH
@y #1 Aqafy afad | F v @
qRATE |
SHRI RANDHIR SINGH: It has be-
come a tussle between the bureaucracy and
the representatives of the people. They do
not know what they are doing. We here are
representing the masses. They must behave
in a better way.

SHRI M. L. SONDHI (New Delhi): We
are not a Police State yet, Sir.
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SHRI RANDHIR SINGH: They should
be taught to change themselves. They are not
changing; but they must be taught to change
themselves.

SHRI NATH PAI: I thought you are
following a procedure after Shri H. N,
Mukerjee spoke.

SHRI RANDHIR SINGH: Sir, Mr.
Koushik is such a gentleman, an
ideal gentleman, [@regret why such a thing
happened with him,

AN HON. MEMBER:
to Randhir Singh ji.

It can happen

SHRINATH PAI: We have been wanting
to move a Resolution. We want to make a
Motion about it.

MR. SPEAKER:
make a Motion.

If he wants, he can

SHRI S. M. BANERIJEE: Sir, I beg to
move. (Interruption).
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SOME HON MEMBERS —rose

MR. SPEAKER: Kindly listen to me.
What are you doing? 1 have alrcady allowed
this. It is in the Oraer Paper. The Hon.
Member's name is there. Let him do it; it is
already on the Agenda Paper.

SHRI RANDHIR SINGH: That officer
should be summoned before the bar of the
House. That is my Motion, Sir. Why should
he do it?
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SHRI RANDHIR SINGH: 1t is a very
serious issue. You may decide it yourself,
Sir, 1 move my motion. T beg to move:

““That that officer should be summoned
before the bar of the House.™

SHRI KANWAR LAL GUPTA: 1
second it. Both of them should come.

DR. RAM SUBHAG SINGH: He
should be summoned to the bar of the House
and be reprimanded.

MR. SPEAKER: Which officer, you
mean?

SHRI RANDHIR SINGH: Both should
be summoned before the bar of the House.
We must vindicate our honour. (Interruption).

MR. SPEAKER: Order, please. Let us
be clear about the position. Let us be clear
about what we are doing. There is no use
deciding anything by losing temper. We
must be precise in what we say and do. His
allegation is against some officer, whose
name is not there.. (Interruption)

SHRI DHIRESWAR KALITA (Gauhati):
Mame is there. He has asked for apology.
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SHRI K. M. KOUSHIK: Sir,
tell you. . .

T will

SHRI N. DANDEKER: Let Mr. Kou-
shik explain.

SHRI RANDHIR SINGH: The man
who tendered the apology.

SHRI K. M. KOUSHIK: The position
was that there were only two police officers
in the first class reservation hall. T did not
know the name of any person. But, actually,
when the man staved me off by holding my
coilar and pushed me, I asked the man who
was by my side “Who is this gentleman?, and
he said that it was Shri Padmanabhan. So,
I could know that his name was Padmana-
bhan.

Secondly, in the report sent to the Home
Ministry by the Maharashtra State Govern-
ment, Shri Padmanabhan has made the state-
ment that it was Mr. Chaube who was there
and who was dealing with this and who was
talking to me. Therefore, there were only
two officers, namely Shri Chaube and Shri
Padmanabhan,

I bow to the wishes of the House. 1 have
no objection to whatever the House wants
to do. You may take the sense of the House
and decide in any manner you like.

st waw fagrd aadt:  gemr
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SHRI NATH PAIL:
be summoned.

We want them to

SHRI RANDHIR SINGH: Are you
going to dismiss what the hon. Member
Shri K. M. Koushik says? He cannot tell
lies herc.

SHRI RABI RAY: The House has the
right to summon.

SHRI MADHU LIMAYE: The House
has the right to summon.

SHRI NATH PAI: You are not allow-
ing some Members to asy anything. How
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[Shri Nath Pai]
is it that some of us are completely debarred
from making any submissions? May 1 make
a submission?

SHRI RANDHIR SINGH: How do you
disbelieve him? We have to believe him.
There is a prima facie case.
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SHRI NATH PAI: May I make a sub-
mission? [ entirely agrce with Shri Atal
Bihari Vajpayee. Nobody has made a move
here that the two officers stand condemned.
All that we have said is this that the outrage
prima facie is so clear that an hon. Member
of this House, after he had established his
identity by first disclosing his name and then
by showing him his identity card—after all,
the identity card is the document that we
can show; it is not any medal that we carry,
but it is only the identity card that we carry—
and after he had asked them not to use force,
none-the-less what happened was that he
was assaulted and grabbed by the neck and
dragged to the police station. I do not know
il it has happened to any other Member
here. | do not know il Shri Atal Bibari
Vzjpayee has undergone such a humiliation,
but I as an MP have undergone this kind of
thing. The police officer knowing who 1 was
said ‘To hell with the MPs' and raised his
baton against me. ‘I said “You are not in-
sulting me, but you are disgracing the uni-
form that you are wearing by indulging in
this kind of thing."

We are not submitting that Shri Padmana-
bhan and Shri Chaube stand condemned,
Nobody has said here that the two officers
are punished herewith. All that we have
moved is that the two officers be summoned
to the Bar of the House to answer the charges
of deliberately committing assault on a

~ Member of the House. I do not think that
there can be any objection to this motion,
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We move,—~because | do not want a
Member to move it,—we move, Shri S.M.
Banerjee, Shri Madhu Limaye, Shri Randhir
Singh and I jointly move with your permis-
sion that the two officers, namely ShriChaube
and Shri Padmanabhan be summoned to the
Bar of the House to answer the charge of
committing assault on a Member of the
House, namely Shri K.M. Koushik.

SHRI RANDHIR SINGH:
this.

I endorse
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SOME HON. MEMBERS: No, no.

SHRI NATH PAIL: Under the rules, the
Speaker asks the question.

DR. RAM SUBHAG SINGH: This is
a very grave matter. [ could have agreed
with Shri Vajpayec had the Home Ministry
and the 1G Police tendered an apology to
Shri Koushik., MNow the Home Ministry
itself has agreed that this grave offence was
committed by the police officers concerned.
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The question is not whether the offence wis
committed or not. No inquiry is needed
because an offence has been committed
against Shri Koushik, The gquestion is only
about the number of officers. Shri Koushik
says that two officers are involved, There-
fore, there is no question of inquiring into
the matter,

The Home Ministry has alrcady gone into
the matter and aficr two months or more of
delay, it has reported to you that they will
tendzr apology.  Therefore, 1 humbly sug-
gest there is no need to go into the matier
and the two officers, whatever their names—
il there is any doubt about identity, Shri
Koushik can recognise them, because he said
that he would recognise the two officers—
should be made o suffer the consequences.

SHRI H. N. MUKERJEE: Discussion
in this House is much more than a substitute
for what can be done by the Committee of
Privileges. This House 1s seized of the matier
and after hearing the Minister of State for
Homie Affairs, this House is convinced that
something very wrong has done. Therefore,
they have got 1o be brought 1o the Bar and
you can give admonition in terms which are
very well known in parliamentary practice.
The Committee of Privileges could only help
you in that regard, but that help is unneces-
sary because the House has alrcady had its
discussion,

SHRI K. C. PANT: This will be a matter
which will create a precedent. Nuturally any
action we take in this House is taken as a
guide by the State Assemblies and others.
I must, in fairness, say that the State Govern-
ment and the police officers gave us a dif-
ferent version, MNaturally, if an MP says
something, 1 would believe the MP  rather
than the version given by the police oflicers.
So I may come tn a certain conclusion or
Government may naturally come to the
conclusion that the MP is right when he
says a certain thing,

This does not mean that the persons con-
cerned are not contesting the version. This
T want to make clear. It will create an em-
barrassing situation herg if the persons con-
test the version. Therefore, 1 entirely agree
with Shri Vajpayee that the better course
would be to remit the matter to the Commitice
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of Privileges so that the Committee can hear
whatever they have to say. Naturally the
Committee can come to a decision in a calm
atmosphere and the House will take what-
ever action it deems fit on the Report of the
Committee.

I have already mentioned that this is not
a party matter at all and we arc all equally
concerned about uphnlding the dignity of
every MP. On this, there is no question of
any difference of opinion.
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“That the question of privilege aris-
ing out of the alleged manhandling and
removal of Shri K. M. Kaushik, M.P. by
the police at Nagpur railway station on
the 27th May, 1970 be referred to the
Committee of Privileges.”

SHRI NATH PAI: My motion is before
you; it reads ‘We, the following Members
move, * 1 move that motion:

“That Shri Choube and Shri Padmana-
bhan who committed an assault on a
Member of this House, Mr. Koushik, be
summoned to answer the charge before
the House.”

MR. SPEAKER: This is something else
which I have got here. Anyway, I shall put
the motion moved by Shri Vajppayee and then
the one moved by Shri Nath Pai, in the order
in which they were moved. The question is:

“That the question of privilege arising
out of the alleged manhandling and removal
of Shri K. M. Kaushik, M.P. by the police
Nagpur railway station on the 27th May,
1970 be referred to the Commitice of
Privileges.”

Let the Lobbies be cleared.

MR. SPEAKER: Order, order. The
lobbies are cleared. The convention that we
set up sometime back was that if there is
going to be any voting, that should not be
during the lunch-hour. (Inferruption) There
is a reason for my saying it. Tomorrow,
you will say that voting was taken during
the lunch-hour.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAI-
AH): Let it be after the lunch-hour.

DR. RAM SUBHAG SINGH: Sir, the
division has been ordered by you. So, once
the voting process is on, it should not be
interrupted. The House is scized of the
matter. (Interrpution).

SHRI RAGHU RAMAIAH: Let it be
after the lunch-hour.
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SHRI ANBAZHAGAN (Tiruchengode):
Sir, this is the concern of the whole House
So, on this issuc, let the House not divide,
Let the hon. Speaker decide the issue so that
it becomes the unanimous decision of this
House, so that it becomes a moral right.

oIt e fagrdi valay :  F wos
gAF g, A o1 A e w30, 90

o AT |

s FAT AT HEGE WIT,
IART A1 (qar 7 AT FHA F AW
FHET w1 A faam w07

MR. SPEAKER: May T make a sub-
mission ? In no way did I regard it as a less
scrious matter. 1t is a quite scrious matier,
and 1 join the House on that respect. But
we must have a little time, and then, what-
ever Lhe House would like, that will be done.
We must call them, T will call them, or we
can have a short sitting of the Committec:
they may satisfy themselves, or any Member
whom you like. After that, we can sce. 1do
not deny the House its wishes, because 1 am
only a servant of the House. (Interrpution).

U% AT ATRQ: S| OO
fedrora @ foar 2, a1 99% i §
#TE wrqw A7 g1 aHhar g 1

MR. SPEAKER: [ only request that we
should set up a precedent which would not
later on create any complications. I assure
you that.

SHRI PILOO MODY (Godhra): Sir,
what sort of precedent will you be setting up
if you first call a division and now will not
allow the House to proceed 7 What kind of
precedent will that be 2. . (Interrupiion).

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): This is not a party issue,
We do not want to divide the House. I would
also request the hon. Member to withdraw
his motion.

SHRI ATAL BIHARI
Sir, I withdraw the motion.

VAJPAYEE:
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SHRI NATH PAI:
of Shri Vajpayce.

I endorse the plea

The motion was, by leave, withdrawn,

MR. SPEAKER: This is the motion by
Shri Nath Pai. . .

SHRI RANDHIR SINGH:
signatory to it.

1 am also.a

MR. SPEAKER: This is the motion by
Shri Nath Pai and other hon. members:

“That this House resolves that Shri
Padmanabhan and Shri Choube,

SHRI ATAL BIHARI VAJPAYEE: Are
you sure of the names?

MR. SPEAKER: 1 donot know. This
is what is written here. I cannot change it.
This is what the member has written.

SHRI S. M. BANERJEE: 1 move an
amendment, We can say, “‘police officers
concerned with the assault.”

DR. RAM SUBHAG SINGH: You can
ascertain the names through the Home
Ministry,

SHRI NATH PAI:
motion as a whole,
the middle.

Kindly read the
You have stopped in

MR. SPEAKER: There is something
written in one corner, scmething in another
corner and so on. You yourself may read it.

SHRI NATH PAI: I apologise for my
bad handwriting. That is one thing I have
in common with great men.

st wew fagrdy awddt :  wemr
g, FU W AT F N ¥ aa7 77
FuG oguw HoAd wwrg, a2
g frmag s & @ g ¥
w=g § 5 5 3@ oame #1 owe
difad aral & &t § gH 9@ AW
AE Y, WA FAZ gFATE 7
SHRI NATH PAlL: 1 have said here

‘prima facie.” 1 share the anxiety of Mr. Atal
Bihari Vajpayee that this House must not
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give an impression of impatience and lack
of fairplay. That is why I have used the word
‘prima facie." 1 will read the motion:

“That this House resolves that Shri
Padmanabhan, Deputy Commissioner of
Poilice, and Shri Choube, Sub-Inspector
of Police of the State of Maharashira, be
summoned to appear at the bar of this
House to answer the charge of breach
of privilege and contempt of this House
for allegedly assaulting and abusing Shri
K.M. Koushik, a Member of this House,
at the Nagpur Railway Station on the 27th
May, 1970."

SHRI K.M. KOUSHIK: My privilege
motion consists not only of this but also of
the deliberately false report given to the
Speaker so that it may be conveyed to the
House. What about that ?

MR. SPEAKER: That will complicate
the matter. That is why I said, 10 or 15
days would not have mattered and if it had
gone to the privileges Committee, the names
and other facts would have been known and
there would be definite recommendations
brought before the House.

As the temper of the House goes, nothing
can stand against it,

SHRI NATH PAI:
carried?

So, the motion is

MR. SPEAKER:
know by what date.

I am just wanting to

DR. RAM SUBHAG SINGH: By next
week.

5t wfm waw: wemw wgEm,
H1q WX gAY &1 a9 § gty
0 H W IAH A& A0 At &g )

SHRI NATH PAI: Why this legal
quibbling? Why is the government not
helping you? Government could have helped
you by ascertaining and supplying you the
initials, For instance, who is the officer who
has expressed regret?

MR. SPEAKER: So, it will be any of
these people who happen to be police offi-

®rs; not any Padmanabhan but Padmana-
_hhan wha is a nolice officer.
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officers should be found and asked to ex-
press their regret, as wanted by the Member.
But the matter has gone still further and I
dc not know what to do. Everyone has the
privilege of bringing matters to your notice
and it is for you to decide; it is in your
hands, Could it be by the 3rd of December?

SHRI NATH PAI: 30th November,

SHRI RANDHIR SINGH: 30th Novem-
ber is not good. Let it be 1st December.

MR. SPEAKER: 1st December is a holi-
day. Then, will you specify what will be the
procedure when they come here?

SHRI NATH PAI: Under rule 227 you
have to decide all these details.

MR. SPEAKER: I will now put the
motion of Shri Nath Pai to the vote.

The question is:

“That this House resolves that Shri
Padmanabhan, Deputy Commissioner of
Police, and Shri Choube, Sub-Inspector
of Police, of the State of Maharashtra,
be summoned to appear at the bar of this
House on Thursday, the 3rd December,
1970, at 12.00 hours to answer the charge
of breach of privilege and contempt of
this House for allegedly assaulting and
abusing Shri K. M. Koushik, a Member of
this House, at the Nagpur Railway Station
on the 27th May, 1970."

The motion was adopted.



